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(c) No separate record of transfer
of pension to' dependents on the death
of the freedom fighter is maintained.

r Ellglishj

Deployment of Army to chek Infiltra-
tion on Indo-Pak Border

331. SHRl PRAKASH V. PATlL:
Will the Minister of HOME AF-·
FAIRS be pleased to state:

(a) whether army have been de-
ployed in certain sensitive districts on
the Indo-Pak border to prevent in-
filtrations of terrorist elements: and

(b) if so, the results achieved so
far in the matter?

THE MLNISTER OF STATE IN
THE MiNiSTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINiSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRl M. M. J/\(o.8): (a) and (b)
Army Units are carrying out their
usual training exercise in areas dos ..
to the international border with Pa-
kistan, in certain sectors. Whi.e d is-
co,·raging intilti ation r exflltraticn, the
presence of the Army has helped to
instill confidence among the local
population.

Demand for Jharkhand State

332. SHRi PRAKASH HAPU
VASANTRAo. PATfL: Will the Mi-
nisier of HC>ME AFFAIRS be pleas-
ed to state:

(a) whether there is a growing de-
mand for the Jharkhand St.ite;

(b) if so. whether the (joverr:meI11
have any proposal to establish auto-
nomous council for the Jharkhand
region: and

(c) if so, by when the said proposal
i- lik~'lv to tai.e effect?

THE MINISTER OF STATE IN
THE ~1J1'nSTRY OF PARUA-
MFNTAR.Y AFFAI"RS ANn THE
MTNISTER OF ~:TATE IN THE
MINISTRY OF HOME AFFAIRS

{SHRI M.M. JACOB): la) to {c) Some"
organisations have been articulating
the demand for Jharkhand State. Af-
ter the submission or report by the
Committee on Jharkhand Matters
interaction has taken place with a'
number of political parties of Bihar
and Government of Bihar with a view
to find 'Nays and means for a viable
solution to the Jharkh.md issue,

Applications for Freedom }1'igbters'
Pension (rum Kerala

333. SHR{ RAMESH CHENNI-
THALA: Will the Minister of Ho.ME
AFFAIRS be pleased to state:

(a) the; number of cpplications for
freedom figh ters' pension received
Lnm Kerala upro 19l)U and during
1991 to date;

(b) the total number of applica-
lions disposed of and how many of
them are still pending; and

(c) the measures taken for their
""oc(ji:ioLls disposal?

ThE Mii'dSTER OF STATE IN
THE r"HN!STRY OF PARLTA-
ME~TARY AFFAIRS AKD THE
l\·ii;\!STER CF STATE IN THE Ml-
i-ibTRY OF HO~1E AFFAIRS
(SHRl M.M. !AeOB): (a) Upto
.'1·-3-1982 which W,'S the last date
prescribed for ;-ec':ipt of applications,
JOOil9 applications were received
from the State of Kerala, This figure
does not include the vapplications in
which the applicants have claimed
participation in LN.A. and Arya S,I-
maj Movement. State-wise and year-
wise information in respect of applica-
tions received after 3l,-3-1982 is not
being maintained.

(b) and (,:) All iilt' appl.cations re-
ceived upto 31-3-IY~:2 have been dis-
posed off. No separate record of re-
ceipt and disposal ot «pplications re·
ceived after 3!-3-[982 is being main-
tained. In respect of delayed appli-
cations (i.e, received after 31-3-82) if
sufficient grounds for condonation of
delay exist they are disposed off on
merits in consultation with the State
Government.


